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Present : Hon'ble Mr.Justice S.N.Mgllick, Vice-Chairman
Hon'sle Mr.5.03ssupta, Administrative Member
ASHOK KR. SAL | o R
VS |
UNION OF INDIA & ORS.

For the applicant : Mr,G.C.Ghesh, eounsel

For the respondents: Mr.S.p.Kar.‘caunsaL

Heard on ¢ 12,2,98 ‘ Order on ¢ 12.,2.98
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We have heard the ld. counsel for Both the parties at the
admission stase and also perused the plea@ings in the 0A gs uell'as

in the reply filed by the respondents,

2. : Ths‘aamlicant through this OA has challensed the aﬂ@@iqt—.‘
ment ef respondent No,2 on the p@si of Extra Departmentzl Branch
Pest Master (EDBPM in short). The averments made in the OA disclose
that the respondents had sent a requisitien te the‘Employment
Exchange for sponsering the names of the candidates far the afere-
saiéd pest. Since the Empleyment Exchange did not sponser requirsd
numbar of candidates, an open gdvertisement was issue€ in respense
te which the applicant applied along with several otheor candidates,

| Hmweﬁer; instegd of eonsideriﬁg the candidates yho had applied in
response to the ogpen a@verfisement, the regpondents have considered
theArgspondant No,2 who was already uafking as EDMC, Ranimadhavpmre
on the ground that in terms of the departmental instructions g

departmental candidgate-yes to eet priority ever ether candidgtes,
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‘Subsequently, it was detected that the respondent Ne.2 had not

taken up residence in the villaee Ranimadhgavpore and,therefere,

the appointment of respondent Ne.2 as EDBPM was cancelled,

3 In viey of the foregoing the relief the applicant has
prayed for némely, the cancellatien of appointment ef res pondant
Né:Z has become infructusus since the department itself has can-
celled the appointment of respondent No.2. The other relief yhigh
the applicant has claimed is that the persons ywho had applied in
responde to the epen gdvertisement including the applicant should

be considered fer the aferesaid post.

4. We have noted from the avérments made in the reply that
the respondents are going to take Ffesh saieetien for the recruit-
ment te the aforesgid post. Since they have*sariier issued an
advertisement agnd the agplicant aleng yith saveral ethars hgve
applied in response te the Same, we gansidér_it appropriate that
such applicatien should he cmnsiaered'uhila‘;aking a fresh sglec-
tion, We accerdingly direct the respondents to consider the gppli-
cations received in response te the open aduertisément on.merit
while making fresh selection, OA is disposed af accérdingly. No

order as to costs,
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